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Hone D.S.Misra, AM
Hon, G.S.Sharma, JM

( By Hon.G.S.Sharma, JM)
This petition under Section 19 of ﬁﬁggf
trative Tribunals Act XIII of 1985 (hereinaf
refarred to as the Act) has been filed by @hgf”lf?

applicant for setting aside the order dated 23.
of his removal from service on his canvietiam.in.a; 
criminal case. It is alleged that he had preferred
a departmental appeal on 12,2.1983 but when it was
not disposed of by the competent authority, ha.
filed Civil Misc. Writ Petition No,11066 of 1984
in the Allahabad High Court which was summarily i
disposed of with the observation that the respon-
dent no.2 should decide the appeal within a period
of 3 months, if not already decided. The applicant
alleges that despite this direction of the Allaha-
bad High Court, his appeal has not been decided

so far. Instead of approaching the High Court ‘
of Judicature at Allahabad for taking act;en ¥
against the authority committing its cont;mpt, ths.i
present petition has been filed by the applicant |
for setting aside his order of removal and raiﬁstjﬁ;
tement with all consequential benefits. Hﬁ has

also filed an affidavit stating the afﬁraaa&ﬂ_fﬁz
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to moral terpitude.

2, We have carefully conside e ¢
raised on behalf of the applicant s
Mi} sympathies with him, we are
the delay and entertain his petitio:

not within the competence of this Tribunal tc
condone the delay in a case when the Gausg
had arisen more than 3 years ago before the estab-

lishment of the Central Administrative Tril

As the applicant was removed from service on
23,1.1982, his petition was already time barreei aﬁ
1.11,1985 when the Act came into force and as Sﬂ&h:ﬂ
the delay in filing this petition cannot be condon-
ed under Section 21(3) of the Act.

3. The petition is accordingly dismissed
summarily at the admission stage. _
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